
[TO BE PUBLISHED TN THE GAZETTE OF INOlA, EXTRAORDfNARY, ART-U, SECTION 3, SUB-SECTION 
(ii)] 

MINISTRY OF FINANCE 
(Department of Revenue) 

(CENTRAL BOARD OF DIRECT T S) 

NOTIFICATION 

New Delhi, the 251
h July, 2017 

(Income-tax) 

S.O. (E).-ln exercise of the powers conferred by sub-section (1} and (2) fsection 120 of the Income-tax Act, 1961 
(43 OF l96n read with section 6 ofthe Black Money (Undisclosed Foreign l come and Assets) and bnposition of Tax 
Act, 2015 (22 of2015) the Central Board of Direct Taxes hereby makes the tl lowing amendment in the notification of 
the Government of India, Ministry. of Finance, Department of Revenue, Cen 1 Board of Direct Taxes, number S.O. 
l590(E), dated the 16th May, 2017, published in the Gazette oflndia, Extraor inary, Part II, Section 3, Sub-section (ii), 
dated the l6th May, 2017, namely:- . 

In the said Notification, in the Schedule, -

(i) against serial nwnber 1 1, in column (6),-

(a) the following entries occurring from serial numbers (xx) to (xxv) sh 11 be omitted, namely:­
"(xx) Pithoragarh 
(xxi) Udham Singh Nagar 
(xxii) Bageshwar 
(xxiii) Nainital 
(xxiv) AI mora 
(xxv) Champawat''; 

(b) after the serial number "(xxxvii)" the following serial numbers shall be inserted, namely:­
"(xxxviii) Pithoragarh 
(xxxix) Udham Singh Nagar 
(xl) Bageshwar 
(xli) Nainital 
(xlii) Almora 
(xliii) Champawat"; 

(ii) against serial number 14, in column (6), after the words "Principal Chi Commissioner oflncome-tax, Pune", the 
words ";Chief Commissioner of Income-tax, Pune" shall be inserted. 

· -;:;.J~'r 
[Notifi ation No. , F.No. 187/l3/2015(ITA.I)] 

Director 
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